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CENTRAL ADMINISTRATIVE TRIBUNAL ::
GUWAHATI BENCH

“’ O'A'/R'K° No. ezasn e o« o OF 2000.

S | DATE OF DECISION .77372001:,

shri N.Chakravorty and 43 others.

R TR e ew oD cm oem v cm e ot ren e o . ma cw et cw mw oo

.. PETITIONER(S)

Sr' ..Chnd . )
i anea ADVOCATE FQR THE

TTTTTmTm e e o e e o e - PETITIONER(S)
_ VERSUS -
L Uq{qp of India & ggs. .. .. _ RESPONDENT(S)
) Sri A.Deb Roy, Sr.c. G.5.C. _ADVOCATE FOR THE
TTTTT T T T T e e e e e e e “RESPONDENTS

THE HON'BLE MR JUSTICE D.N,CHOWBHURY, VICE CHAIRMAN.

 THE HON'BLE

1. Whether Reporters of local papers may be allowed to see the
judgment ? ‘

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the
judgment ? - : :

4. Whether the judgment is to be circulatedfto the other Benches ?

Judgment delivered by Hon'ble Vice-Chairman.
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shri N.Chakravorty and 43 others. - | o« o AppliCahts.

L __

r

CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Criginal Application No. 285 of 2000.

Date of Order : This the 7th Day of March,2001.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman.

.

By Advocate shri M.Chanda.
- Versus -
Union of India & Ors. - . « . Respondents.

10
I
1o
o
1

CHOWDHURY J.(V.C)

44 applicants of this application are non executive
perscnnel of Special Serviée Bureau (SSB for short) working
at various places in the State of Arunachal Pfadesh'under
the respondents. Since grievance as well as the interest are
common‘in'natureg the applicants are allowed to espouse
their cause in a single application.

2. The issue raised in this-application pertains to grant
of the benefit‘of Ration Allowance as per their locations fron
the date of actual posting in various categorisedvstations
including payment of arrears. The Arunachal Prédesh Qas
classified as Categofy B and C station for the purpose of
various concessions granted to the employees. |

3. Mr M.Chanda, learned counsel for the applicants

submitted that the matter is no longer resintegra in view

"of the number of decisions rendered by this Tribunal in

0.A.NC.245/95, 85/96, and 103/99 disposed of on 14.6.96,

17.7.98 and 8.9.99 respectively. Mr A.Deb Roy, learned Sr.

contda.. 2
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4

€.G.S.C however cpposing the prayer on the ground that
the Ration Allowance is not admissible to the non executive

staff.

4. Considering the factsvand circumstances of the case
it appears that the issue raised are already covered by the
earlier decisions mentioned above. In the circumstances and
in the light of the earlier orders this application is
disposed of directing the respondents to pay Ration Allowan
to these applicants on the strength cof the Notification No.
A-27011‘/4/86-EA-II dated 18.12.1987 and other subsequent
orﬁers extending payment of the allowance in different
categorised stations or frcm the date of their actual
posting in the respective categorised stations, whichever
is dater .~The payment of the arrear amount as admissible
tc each applicant shall be paid by the respcndents within
90 days from the date of receipt of this order.

The application is accordingly 613posed.of. No order

as to costs.,

( D.N.CHOWDHURY )
VICE CHAIRMAN
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1 (An application U/S 19

o)

3'

10.

11'

1z.

- 13.

14.

15.

17.

2l

! IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH : GUWAHATI

of the Administrative Tribunals Act, 1985)

A. No. Cizg? /2000.

1.

Sh.N.Chakravorty,Assistant .
0/0 D.O.A.P. Divn, SSB, Itanagar

sh. P. K. Baruah, UDC
0/0 D.O.N.A. Divn, SSB, Tezpur.

Sh. Bidyananda Das, Driver,

0/0 D.O.N.A. Divn, 5SB, Tezpur.
sh. Ambeswar Gogoi, Peon

0/0 D.O.N. A. Divn, SSB, Tezpur.

Sh. N. Venugopal, Assistant.
0/0. D.O. A. P. Divn, SSB, Itanagar.

sh. P. K. Mohanty, Stenographer.
0/0 D.O., A. P. Divn, SSB, Itanagar.

sh. Gouranga Chandra Sarkar, Peon,
0/0 D.O. A.P. Divn, 55B, Itanagar.

Sh. Tankeswar Das, Feon,
0/0 D.O. A. P. Divn, SSB, Itanagar.

Sh. M. B. Sonar, Peon,
0/0/Condt. WATS, SSB, Itanagar.

Sh.Prem Chand Chowdhury, Peon;
0/0 Comdt. WATS, S5B, Itanagar.

Rajendra Rajak, Water Carrier,
0/0 Comdt, WATS, SSB, Itanagar.

Sh. J. R. Talukdar, UDC, -
0/0. D. 0. A. P. Divn, S§5B, Itanagar.

Sh. D. XK. Poddar, Pharmacist.
0/0. D.O. A. P. Divn, S§5B, Itanagar.

Sh. Adesh Kumar, Peon,
0/0.5A0, Longding.

Sh. B. N. Borah, P.A.
(now P.5.) O/o DO, AP Divn. Itanagar.

. Sh. Lal Bdr. Dorjee, Peon

0/0 D.O. A P Divn. Itanagar.

Sh. R.B. Thapa, Peon,
0/o D.O. AP Divn. Itanagar.

NOWJW%_WVWJ’;
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Miss Debasree Sarkar, Stenographer
0/0. D.0. AP Divn. Itanagar.

sh. Rabin Saikia, Chowkidar,
0/o D.O. AP Divn. Itanagar.

sh. Ram Bdr. Sonar, Peon,
0/o D.0. AP Divn. Itanagar.

. Sh. Thogi Ram Das, UDC,
" 0/o AO, SSB, Bomdila.

Sh. Rajesh Nautiyal, Stenographer,
0/o AQ, S5SB, Bomdila.

Sh. Chijen Narjari, Driver
0/0.D.0.,AP Divn., Itanagar.

sh. Kiran Mandal, Peon
0/0 D.O.,AP Divn., Itanagar.

Sh. Sarat Kumar Borah, Asstt.
0/0 Area Organiser, S$5B, Khonsa.

Sh. Ranjit Debroy, UDC
0/0 Area Organiser, Khonsa.

Sh. Sunil Chander, Stenographer,
0/0 Area Organiser, Khonsa.

Sh. Manoj Borah, LDC,
0/0 Area Organiser, Khonsa.

Sh. §.S. Bhadra, Peon,
0/0 Area Organiser, Khonsa.

5h. Narayan Kalita, Peon,
0/0 Area Organiser, Khonsa.

sh. Ram Prasad Sharma, Peon
0/0 Area Organiser, Khonsa.

smt. Techi Pohu, Peon
0/0 Area Organiser, Khonsa.

Sh. Gangam Lowang, Chowkidar,
0/0 Area Organiser, Khonsa.

Sh. A.C. Mech, Driver,
0/0 Area Organiser, Khonsa.

Sh. R. Pillai, Peon.
0/0 Area Organiser, Khonsa.

Sh. Phuleshwar Gogoi, Accountant
0/0 Area Organiser, Tezu.

Sh. Vikash Khajuria, Driver,
0/0 D.O.,AP Divn., Itanagar.



38. Sh. N. Thakuri, UDC ,
0/0 Area Organiser, Bomdila.

39. sh. R.K. Panda, LDC,
0/0 Area Organiser, Along.

40. Smt.Techi Yabar, Peon
0/0 Area Organiser, Khonsa.

41. Sh. Pradip Roy, LDC
0/0 D.0.,AP Divn., Itanagar.

42. sh. N. Nishikanta Singh, Driver
0/0 Commandant, WATS, Itanagar.

43. Sh. M. Viswakarma ,Lab. Tech.

0/0 Commandant, GC , Tezu.

44. sh. Bibhu Ranjan Parida, Stenographer
©/0-Area Organiser, Tezu.
- - - Petitioners

~-VERSUS -

1. Union of India (Represented by the Cabinet Secretary, Department of
Cabinet Affairs, Bikaner House, sahjahan Road, New Delhi).

2. Directorate General of Security, Block - V (East) R.K. Puram, New
Delhi - 110066.

3. Director, S$5B, East Block-V, R.K. Puram, New Delhi - 110066.

4. Divisional Organiser, SSB, A.P. Division, Khating Hills, Itanagar,
Arunachal Pradesh - 791111.

5. Divisional Organiser, SSB, North Aésam Division, Tezpur (Assam).

6. Divisional Organiser, §SB, Manipur & Nagaland Divn., Imphal,
{Manipur) .

7. Area Organiser, §SSB, Bomdila, West Kaneng pistt., Arunachal
Pradesh. |

8. Area Organiser, SSB, Along, A.P.

9. Area Organiser, 55B, Ziro, A.P.

Area Organiser, SSB, Tezu., Lohit Distt., Tezu.

i - * -
o dlwa Toueal

m

Area Organiser, S5SB, Khonsa, A.P.
12. Commandant, WATS, SSB, Itanagar.

- - - RESPONDENTS

1

<3 i PAR;I‘ICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS MADE:-

PR

Illegal and arbitrary action of the authorities in not allowing the

were not applicants in O.A. No. 245/95 filed by some non—eiecutive

N T o Croovanily

applicants to draw ration allowance only on the grounds that they



personnel posted to A.R.C.(Aviation Research Centre), Doomdooma in-

which this Hon'ble Tribunal, by order dated 14.06.96 directed
payment of ration allowance to them (applicants) from due dates.
The non-executive personnel of the SSB Itanagar also filed O.A. No.
103/99 and this Hon'ble Tribunal, by order dated 08.9.99% directed
payment of ration allowance to them w.e.f. 6.11.94 date on which

Itanagar was classified as category 'B' Station.

The non-executive personnel of the SSB working under the Divisional
Organiser, SSB, Shillong, Meghalaya filed the latest O.A. Wo.
367/99 praying for the éranf of ration allowance to them also from
the due date. This Hon'ble Tribunal, by order dated 12.01.2000,
disposed of the O.A. by directing the authorities te pay ration

-allowance to the applicants w.e.f. 27.04.92, date from which

Shillong was classified by the competent authority as Category 'B'
Station.

JURISDICTION OF THE TRIBUNAL:-
The applicants declare that the subject matter of the order against

which they want redress is within the jurisdiction of the tribunal.

‘

LIMITATION :-
The applicants further declared that the application iz within the

limitation prescribed U/S 21 of the Administrative Tribunals Act,
1985. ' '

FACTS OF THE CASE:-

" That the applicants are all non-executive personnel serving in the

Special Service Bureau (SSB in short) at the places as noted
against each of the applicants in the subsequent paras. which is a
Department of the Govt. of India directly under the Cabinet

Secretariat.

The applicants have a common grievance and interest in the matter
and as such they are filing a single application in as much as
their relief granted to one of them will be equally applicable to

all others as they are all similarly situated with a view to

avoidﬁng'multiplicity of litigations. The applicants crave leave of
this Pon'ble Tribunal to allow them to file this single application
as pﬂovided in Rule-4(5) (a) of the CAT(procedure) Rules, 1987.

Aﬁ;nuyﬂwhgh/fflaﬁvmvkég'
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2. That the Government of India, in 1962, set up the Directorate _ 2
General of Security DGS in short) under the administrative control

of the Cabinet Sectt. for some gpecific purposes which is a multi-

Aﬁ,\h\"j‘/“% MVM

role and multi disciplinary organisation comprising four agencies

} " namely, Special Service Bureau (SSB in short), Aviation Research

Centre (ARC in short), Special Frontier Force (SFF in short) and
Chief Inspectorate of Armaments (CIOA in short.

3. That the applicants beg to state that the Cabinet Sectt. vide
letter WNo. A-27011/4/86-EA-II dtd. 18.12.87 addressed to the
Director, Planning, Directorate General of Security, informed that
certain concessions were granted to the staff of S5B, SFF, CIOA

) {Chief Inspectoﬁ of Armaments),A.R.C. and Directorate of Accounts

! - and the concessions were listed in Annexure-I in the said letter it

was also mentioned that for some of the cqncessions, the various
~ hardship locations had been categorieéadas 'B&C' Stations as

mentioned in the ‘Annexure-II of the this letter. In the said
; letter, it was also mentioned that for the purpose of House Rent
i Allowance, Concessiong to the various categories of staff, the
equation of posts as listed in Annexure-A to the Cabinet Sectt.
order dated 28.10.86 would alsqigbplicable in respect of the Staff
of SSB, S5F, CIOA and Directorate of Accounts.

Copy of the said letter dated 18.12.87 along with 2 annexure is

annexed herewith and marked as (Annexure-1).

4. The applicants beg to state that, from the said letter and

annexure, it would be apparent that certain concessions were

. granted and in the case of the applicants the concessions referred
to against S$1.2 in Annexure-I, i.e. Ration Allowance, would be
relevant. The House Rent Allowance to the Executive cadre was made
admissible to the personnel of other cadres also of the
corresponding level except in the case of SSB Rattalion personnel
and the Deputy Commandants/Company Cormanders/Asstt. Company

_Commander of SFF and also those on deputation in the SFF from the

g Army.t

o 5. Thatéthe applicants beg to state that the order dated  28.10.86
22 SEP ZUD mentilned in letter dtd. 18.12.87 (Annexure-I) was an order from

. y - the Cabinet Sectt. whereby the sanction of the President was
B ey i

A
Guwahatl 3ench®
kel e _omdrés of corresponding level in Aviation Research Centre to that

onvdyed to the equation of posts listed at Annexure-A in various

of the Executive cadre. The present applicants have been equalised
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with the Field Officers and below and as per the said equation, the

applicants were paid House Rent Allowance from 1987 itself.

/\[t\/‘t ;,A,J e/h%/

A copy of the said letter dtd. 28.10.86 along with enclosures is

annexed herewith and marked as Annexure-II.

6. That the applicants beg to state that the Aviation Research Centre
iz a part of Directorate General of Security along with SSB and two
other organisations. Similar concessions including ration allowance
were granted to the employees of the Aviation Research Centre and
the ﬁon-executive staff of the Aviation Research Centre were also
deprived of the Ration Allowance and only executive Staff was given
the same. Some employees of Aviation Research Centre, Doonm Dooma
had field an application before this Tribunal claiming that being
non-executive staff, they were also entitled to get the Ration
Allowance as was being given to the executive staff according to
the equalisation done as per order dated 28.10.86 (Annexure-II) and
the same waz numbered as O.A. 245/95. A Division Bench of this
Tribunal by judgment dated 14.06.96 held that the Ration Allowance
was admissible to the applicants and directed that the ration
allowance be paid to the applicants at the rate applicable to them
.with effect from the due date and to pay the arrear amount within
the fixed period. The Aviation Research Centre authorities instead
of granting the concessions, filed angd’ 5.L.P. in the Hon'ble

Supreme Court challenging the order passed by this Hon'ble Tribunal

granting Ration Allowance to the noti-executive staff and the same

was numbered as Special Leave to appeal (Civil) No. 1706/9%7. The

Hon'ble Supreme Court by order dtd. 16.03.98 dismissed the special

leave to appeal and directed that the order be punctually observed

and carried into execution by all concerned.

Copies of the judgment dtd. 14.06.96 passed by this Hon'ble
Tribunal and the order dtd. 16.03.98 passed by the Hon'ble Supreme
Court are annexed herewith and marked as Annexure-¥& & VEE

m

& eeoe.._ respectively.

i
1. Thaﬁ the applicants beg to state that in pursuance of the said
judément, the Cabinet Sectt., vide their order ©No. A~

‘P YQB 27011/4/86/EA.I1/1483 dtd. 16.06.98, sanction the Ration Allowance

R

toyjhe non-executive staff of the Aviation Research Centre and all

..é‘ ;‘h payments have since been made to this staff who are all continuing
B Sl I S X

.....——at Doom Dooma which has been categorised as 'R* Station.

P T.._,——r R
i
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That the applicants beg to state that some other non executive
personnel of Aviation Research Centre (ARC) in short), F.R.U.
Numaligarh who were also deprived of getting the Ration Allowance
had also filed an application pbefore this Hon'ble Tribunal claiming
Ration Allowance and the same was numbered as O.A.89/96. This
Hon'ble Tribunal, by order dated 17.7.98, disposed of the
application directing the department to pay Ration Allowance w.e.f.

22.2.94 along with arrears within 3 months.

Copy of the said order dated 17.7.98 is annexed herswith and marked

ag Annexure-¥Efi. V

That the applicants beg to state that after the non executive cadre
employees of the Aviation Research Centre, Doomdooma and of
Aviation Research Centre, Field Research Unit (F.R.U) Numaligarh
were granted Ration Allowance, as stated above, in terms of orders
passed by this Hon'ble Tribunal which was not interfered by the
Hon'ble Supreme Court, the non executive personnel serving in the
SSB, Itanagar in Arunachal Pradesh filed an application before this
Hon'ble Tribunal which was régistered as O.A.No.103 of 1899
claiming grant of Ration Allowance w.e.f. 8.11.94, date from which
Itanagar was categorised as 'B’ Station. This Hon'ble Tribunal by
order datedNB,gfgg, disposed of the application by directing the
respondent .;uthori:}es to pay ration allowance to the applicant
with effect from the date on which the allowance became admissible.
It was further directed that the arrear amount, as admissible to
each applicant, should be paid within 90 days from the date of

receipt of the order.

Copy of the said order dated 8.9.99 passed by this Tribunal in O.A.
No.103 of 1999 is annexed herewith and marked as Amnexure—IX.lgi

10. That, thereafter, some of the non executive personnel of the

§.5.B. serving under the Divisional Organiser, S55B, Shillong,

'Meghalaya also filed an appllcatlon before this Hon'ble Tribunal

: whlch 'was registered as O.A. WNo.367/99 praying for grant of ration

alloquce w.e. from 27.4.92, date from which Shillong was
categ#rised as 'B' station. This Hon'ble Tribunal, by order dated
12.1.1000, disposed of the application directing the respondents to

:',gay chtion allowance to the applicants w.e.f. from 27.4.92 onward

‘%*'-f-“ date from which Shillong was categorleé.as 'B' Station.

h«njzAaylfahﬂé\”whz;i’
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0. That, theceafter, =some of the non executive perzonnel of the
3.8 .B. =erving under the Divimional Organizer, 438, Shillong,
Meghalaya alsc filed an application before this Hon'ble Tribunal
which was registered as Q.A. No.367/98 praying for grant of raticon
allowanoe w.e. from 27.4.92, date from which 3hillong was
categorized a= ‘B’ =tation. Thi= Hon'ble Tribunal, by order dated
12.1.z2000, dispoﬁed of the application directing the respondents to
pay ration allowance to the applicants w.e.f. from 27.4.82 onward

date from which 3hillong wasm catcgcrieﬂ,aﬂ BT Etation.

Copy of the =aid order dated 12.1.2000 pas=sed by thi= Hon'ble

Tribunal in ©O.A. HNo.267/9% i= annexed herewith =and mnarked asz

~
Annexure—¥. vVt

11, . That the applicants beg to =state and =submit that they are
similarly =itusted like the applicants in the =above ncted original
application and their case for granting ration allowance is fully
covered by the crders passed by this Hon'ble Tribunal in the above
noted original application=. The non-executive permonnel serving in
3.82.B. in Itanagar (0.2 _No.102/99) and also those =erving in
Shillong(o-hiﬂa.367/99} have since been granted ration allowance in
term= of the orders passed by thix Hon'ble Tribunal as =tated
above, =mnd the present applicants are minilarly =ituated like the
applicants i n those application and a= =uch, relying on the

orders, the applicants are entitled to be granted ration allowance

from the date of posting in the =taticns categorised as 'B' or 'C7
=tation= a= mentioned in the sub=equent paragraph=.
1z . The applicants of thiz O.A. beg# to =ubmit before this

Hon'ble Tribunal that they were posted to the places as noted
again=t each below which harve been categorized as BT oand A
=tation= and by virtue of their posting to tho=e places with effect
from the dates == noted against each they harve becone eligible for
drawal of HRation Allowance. The Hon'ble Tribunal may therefore

kindly allow the applicant= of thi= O.A. to draw Ration Allowance

_as_per details given below:-

|

i

i

M |
" |

1
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§1. Name of Applicant  Designaticonn Place of Period of Category of Mithority under which g
Mo, posting  posting for of the the station was .
whiich Ration  Station. cabegorised as
zlloweance is Group “BY & 0 stations.
] - claimed.
é

1. 2. C3. 4. a. &. 7.
1. &h.W.cChakysaworty rssistant Tophatl Q.53.89 to 31.12.82 } SSE Dte.Mems.No. §/SSEAA~-/86 (1) IV Pt-IL db.%.8.89.

5 : Tezmir 23.9.87 Lo 30.11.98)} B! . re e ee BFSEB/R-Z/96 (1LINA-2773 dE. 2308087,

i I‘ﬂlonsa 14. 12- 98 to 13- 4- 99} *r e r Fr 91".35 BJ"‘A"' .“I‘E"E' (1:‘”"3423_24 ':t- 19- 12- 95

v Treanagar 16.4.9% to onmards) e e e ee BSBSA-2/00(1)AP-3433 do.8.11.54.
2. &h.P.K. Borush U.D.C. Tranagar 8.11.%94 to ZB.2.96 ‘B! e e e es WISSBSRA-ZAEG(1LIAP-3443 4. B.11.94,
3. sh.Bidyananda Das Driwver Trepagar 8.11.94 to 5.1.99 “B' - do -

Ehonsa  17.5.99 to 30.6.99 ‘B! - do —-=
4. Sh. Ambesgar Sogoi Peon Tranagar 8.11.94 o 31.8.97 ‘B! - do —--
A, ShoN. vVerngopal Assistant Alongy 18.12.8% to 26.2.92 ‘B’ Cah. Sectt. LEr. Mo . 2-27011/4/836-Ea~-TT oc.182.12.87.
Tezi 21.2.97 Lo 30.5.98 "B S5B Dte.Memo.lo. 9SS58BAA-2/86(L1IAP-3433 . B.11.54
" 6. ShPLK. Mobisnby Stenwographer Bomdila 18.3.%8 to 28.12.98 é' Cab, SectL . Lty No. A~-27011/4/86-EA—1T ot.18.1Z2.37.

7. 8h.G.C. Sarkar Peor Damin 16.5.96 to 31.8.87 . (i" SSB Ite.Memo.Mo. 3/SSE. A-2/85(1)2P-3443 dt. B8.11.94
8. sh. Teamkeswar Das Peon Tranagar 15.6.599 Co orwards B! - do -~




9.

10.

11.

1z2.

13.

14.

15.

16.

17.
18 .Miss Debasree Sarkar

16.

20.

21.

Sh.M.B. Sonar
Sh.P.C.Chowdhury

S8h. Rajendra Rajak

Sh.J.R.Talukdar

Sh.D.K. Poddar
?
Sh.Adesh Rumar

5h.B.N. Borah

Sh.Lal Bdr.Dorjee
?
Sh.R.B.Thapa

Sh.Robin Saikia

Sh.Ram Bdr.Sonar

8h.Thogi Ram Das

Peon

Peon

wWater

~ Carrier

e
upc

Pharmacist

Peon
Personal
Assistant
{Now P.5.)

Peon

Peon

Stenographer

Chowkider

Peon

upc

10

L ild

Itanagar 8.11.94 to onwards ‘BT
Itanagar 8.11.94 to onwards ‘é’
Itanagar 8.11.94 to onwards ‘Bf
Roing 1.8.87 to 30.9.90 ‘B
Tezu 21.7.98 to 31.12.99 ‘'B"
Itanagar “.1.2000 to ohwards ‘B
Longding 18.10.9¢ to onwards ‘C'
Imphal 9.8.89 to 31.10.89 ‘BT
Tezpur 23.8.97 to 31.8.98 ‘B
Nampong 29.9.89 to 15.7.99 ‘Bf
Itanagar 16.7,99 to onwards ‘B
Hayuliang 5.5.94 to 31.10.%96 ‘B
Itanagar 21.2.2000 to onwards ‘é'
Hayuliang 30.11.94 to 31.7.99} ‘B’
Itanagar 3.8.99 to onwards }
Along 1.8.87 to 31.10.96 ‘B’
Itanagar 3.7.96 tol17.8.98 ‘B’

—— do -
- QQ -
- do --

b

Cab.Sectt.Ltr.No.A-27011/4/86-EA~II dﬁ.18.12.87.

i
SSB Dte.Memo.9/SSB/A-2/86(1)AP-3433 dt.8.11.94
-- do -- '

Cab.Sectt.Ltr.No.A-27011/4/86-BA-I1 dt.18.12.87.

SSB Dte.Memo.No.S9/SSB/A-2/86(1)IV Pt.II dt.9.8.89.
9/55B/A-2/86 (1} NA-2773 dt.23.9.97.

Fr rFr F s r I

9/98B/A-2/86(1)AP-3433 dt.8.11.94

T r v rr ¢
-- do --

Cab.Sectt.Ltr.No.A-27011/4/86-EA-II dt.18.12.87.
SSB Dte.Memo.No.9/S5B/A-2/86(1)AP-3433 dt. 8.11.94

Cab.Sectt Ltr.No.A-27011/4/86-EA-II dt.18.12.87.
98B Dte.Memo.No.9/SSB/A-2/86(1)AP-3433 dt.8.11.94

Cab.Sectt.Ltr.No.A-27011/4/86-EA-II dt.18.12.87.

SSB Dte.Memo.No.S8/SSB/A-2/86(1)AP-3433 dt.8.11.94.

Wopesfoncin Crotovomrll,



22.5h.Rajesh Nautiyal
23.8h.Chijen Narjari

24.Sh.Kiran Mandal
8.11.94.

25.8h.Sarat Kr.Borah
26.Shv§anjit Debroy
27.Sh.3unilxchander
28.5h.Majoj Borah
29.8h.3.8. Bhadra
8.11.94.

30.Sh.Narayan Kalita

31.5h.Ram Prasad Sharma

32.5h.Techi. Pohu
8.11.94.

33.8h.Gangam Lowang

§.11.94.

Stenographer Itanagar

briver Hayuliang
Peon ILtanagar
Assistant Khonsa
upc Khonsa
Stenographer Khonsa
1pc Bomdila:
.Khonsa
Peon Khonsa
Peon Khonsa
Peon Itanagar
Lazu
Pebn Khonsa
Chowkidef Longding
Khonsa

11

25.4.95 to 30.11.98

1.6.98 to 15.2.99

28.5.99 to onwards

14.4.99 to onwards

16.7.95 to onwards

7.6.95 to onwards

15.5.92
1.11.95

27.5.96

8.11.94

8.11.94
13.5.96

19.7.99

1.8.87
15.5.89

to
to

to

to

to
to

to

to
to

30.10.95

onwards

onwards

onwards

'30.4.96

onwards

onwards

14.8.89
onwards

\Bf

‘pt

\BI

\B!

\B'

le

-4
‘B*

‘pt

'.B'

\B!‘

\C!

\cl
\Bf

- do -

Cab.Sectt.Ltr.No.A-27011/4/86~-EA-II dt.18.12.87.

SSB Dte.Memo.No.9/S5B/A-2/86{1)AP-3433 dt.

do --
do —
do --

— do -
cab.Sectt.Ltr.No.A-27011/4/86-EA-II dt.18.12.87.

SSB Dte.Memo.No.9/S5B/A-2/86(1) /AP-3433 dt.

- do --

-- do
cab.Sectt.Ltr.No.A-27011/4/86-BA-II dt.18.12.87.

SSB Dte.Memo.No.9!888/A-2/86(1)AP—3433 dt.

Cab.Sectt.Ltr.No.A-27011/4/86-EA-II dt.18.12.87.
SSB Dte.Memo.No.S9/3S5B/A-2/86{1)AP-3433 dt.




34.5h.A.C.Mech
dt.23.9.97.

dt.8.11.94.
35.5h.R.Pillai

36.Sh.Bhuleswar Gogoi
8.11.94.

37.5h.vikash Khajuria

38.8Sh.N. Thakuri
39.5h.R.K.Panda

40.8mt.Techi Yabar
8.11.94.

41.5h.Pradip Roy

Driver

Peon

Accountant

Driver

uDnc
nc

Peon

LpC

42.5h.N.Nishikanta Singh Driver

43.8h.M.Viswakarma

Lab.Tech

44 .Sh.Bibhu Ranjan Parida Steno.

Tezpur

Khonsa

Khonsa

Tezu
Itanagar

Itanagar
Along
Lohgding
Bomdila
Khoensa

Itanagar
GC Tezu

Tezu

12 @,

23.9.97 to 31.8.8% ‘B’

13.9.99 to onwards ‘B’

23.9.94 to onwards ‘Bf

10.4.2000 to onwards‘B'
22.2.99 to onwards ‘BT

9.11.94 to 29.9.97 ‘B’
10.3.92 to onwards ‘B’
30.9.99 to onwards ‘C?
5.10.95 to 1.12.97 ‘BT
14.10.97 to 21.12.98 ‘B’

8.11.%4 to 19.7.95 ‘B?
22.7.95 to onwards ‘BT

17.3.98 to onwards ‘B

-- do --

SSB Dte.Memo.No.9/S5B/A-2/86(1)AP-3433 dt.

- do -~

-- do --

Cab.Sectt.Ltr.No.A-27011/4/86-EA-II dt.18.12.87.

SSB Dte.Memo.No.9/SSB/A-2/86(1)AP-3433 dt.

Cab.Sectt.Ltr.No.A-27011/4/86-EA-II dt.18.12.87.
SSB Dte.Memo.No.9/SSB/A-2/86(1)AP-3433 dtf8.11.94.

-- do --
-— do --

- do --

Ar; 0 _a A
Nl ot
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13. That the applicants took up the matter with the authorities by filing
applications but S55B Directorate vide their memorandum number 30/SSB/A-_,
2/97(117)-559 dated 19.2.99 referring to earlier cases of granting Ration
Allowance to non executive personnel of the 55B, it wasa intimated that
only the applicants in O.A. No. 245/95 who were non executive personnel
of the ARC Doomdooma were granted Ration Allowance in terms of the
order/judgement passed by this tribunal in the above noted case.

In another memorandum No. 9/SSB/A-2/86(1)-5HG-3045 dtd.2.11.99 the

. respondent no. 3 made the position clear by reiterating that non

applicants in various original applications disposes of by this Hon'ble
tribunal directing payment of Ration Allowance are not entitled to the
grant of Ration Allowance. Az the present applicanta are also not
applicants, in those applications, the authorities have virtually
rejected their claim and the applicants are now convinced that no useful
purpose would be served by waiting any longer and as such they are

ke
approaching this Hon'ble tribunal g?ying for relief.

. The aforesaid memorandum dtd. 19.2.99 and 2.11.99 are annexed herewith

'\ and marked as annexure-¥¥¥ and XIII respectively.

Spm

v T

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION:-

i) For that the action of the respondent authorities in denying
Ration Allowance to the applicants is illegal, arbitrary and
extremely discriminatory and as such this is a fit case where
this Hon'ble tribunal will exercise jurisdiction and grant
relief otherwise due to them. -

ii) For that the applicants have been illegally discriminated
against in not allowing the benefit of Ration Allowance although
they are similarly situated with those of the ARC Doomdooma, ARC
, FMC Numaligarh, S5B Itanagar and SSB Shillong who have since
been granted the benefit of the Ration Allownace as per order of
this Hon'ble tribunal and as such the action of the respondent

) authorities ig bad in law and liable to be set aside.

iii) F%r that the respondent authorities are required to extend the

benefit of the Ration Allowance to the applicants in pursuance

o! the order dtd. 14.6.96 passed in O.A. No. 245/95 (annexure-

i), order dtd. 17.7.96 passed in O.A. No. 89/96 (annexure-

S VﬂII), order dtd. 8.9.99 passed in O.A. No. 103/39 (annexure-IX)JQ

1s as they are similarly situated with the applicants of the above

noted original applications and that not having been done, the

wt
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action of the respondent authorities is bad in lsw and liable to
be set aside.

For that the respondent authorities, instead of extending the
benefit of Ration Allowance to the applicanta of their own as
directed by this Hon'ble Tribunal, committed a serious
illegality by driving and harassing the applicants to approach
this Hon'ble Tribunal causing multiplicity of litigations and as
such the action of the authorities in denying Ration Allowance
to the applicants deserves to be struck down as unsustainable in
law.

For that the action of the authorities in not allowing the
applicants to draw Ration Allowance has amounted to serious
discrimination offending the equality provisions contained in
Article- 14 and 16 of the Constitution of India and as such the
action of the authority is bad in 1aw-and liable to be set
agide. - -

For that, in any view of the matter, the action of the
authorities in subjecting the applicants. to serious and illegal
discrimination and denying them the Ration Allcowance otherwise
due to them is bad in law and liable to be set aszide.

13 order to avoid further multiplici?y of the litigations ,the

a Plicants of this O.A. further prays to this Hon'ble Tribunal

"'th?t the applicants may be allowed to draw the Ration Allowance

as|and when they are posted to any of the categorised gtations
i
within the jurisdiction of thiz Hon'ble Tribunal apart from

their present place of posting.

| 6. DETAILS OF THE REMEDIES EXHAUSTED :-

i through proper channel and those were turned down only on the grounds

j that they were not applicants in earlier cases allowed by this Hon'ble

ﬁ Tribunal in the matter of granting Ration Allowance.

|
|
| The applicants had submitted representations to the competent authority
|
|
l

7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT:-

The applicants have further declared that they have not previously filed
any application, writ petition or suit regarding the matter in respect of
which this application has been made before any court or any other
E authority or any other bench of the Hon'ble Tribunal, not any sauch

application, writ petition or suit is pending before any of them.

®.
)
3
:

s

=
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8. RELIEF SOUGHT:-

It is, therefore, prayed that your Lordships would be pleased to admit
this application, call for the entire records of the case, ask the
respondents to show cause as to why the applicants should not be granted
the benefit of Ration Allowance with effect from the date of their
joining in the categorised station as mentioned by the applicants vide
para~-12 of this writ petition as has been granted to other who are
similarly situated like the applicants and after perusing the causes
shown, if any, and hearing the parties, direct that, in view of attending
facts and circumstances of the case, the applicants be granted Ration
Allowance from the date when the stations have been categorised °'B' or
*C'" locations or from the date of their actual poating in the various

categorised locations including arrears as has been granted to the

/UEMNAXZA;i’ZXAAVWé; )

similarly situated non executive personnel of S5B Itanagar and SSB

Ehiildng and /or pass any other order/orders as your Lordships may deem

fit and proper.

Aand for this act of kindness, the applicants, as in duty bound, shall
ever pray.

9. INTERIM ORDER, IF ANY, PRAYED FOR:
Nil.

10. Does not arise.
The applications will be presented personally by the advocate of the
applicants. ) ‘

11. PARTICULARS OF THE POSTAL ORDER IN RESPECT OF THE APPLICATION FEE:
I.P.0. No.0G 468604 dated [&'07:2600issued by the Tezpur Post
office payable at Guwahati is enclosed.

12.LIST OF ENCLOSURES:-~
Az stated in the index.
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VERIFICATION

I, Shri.Nirmalendu Chakravorty, son of Late Bimalendu Chakravorty, aged
about 53 years, presently serving as Assistant in the office of the
Divisional Organiser, S5B, A.P. Division, Itanagar do, hereby verify that
the contents in paragraphs 1%@4 and ¢ lo/z are true to my personal

knowledge and those in paragraphs 5 are believed to be

true on legal advise and that I have not suppressed any material fact.

I, being one of .'the'applicants, have been authorised by other applicants

to sign this verification on behalf of thenm.

Place:- Tezpur

Date - £:9 9 neo | Ajrﬁ\/wawdﬁv ({Aﬂ./{,vw]?;

Bonwsl "o

74 <rop
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ANVEXUFE TC THE CABINET SECTT. LETTER NO. A.27011/¢/86-:,\-n - 4
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CAT=EZD 18 DECE3ER,1S37 .
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. ,
sle. Nce. ' Nature of the : Extent of t.ﬂ's conceszion Qranted
.

nan_a:ks .

e o o

concession .

~] e - - -

1

2 . 3

. . 4
- . 8 .
. N

For the stations which are

1) Hardchiy allowance A hardghi, allowance @ ,.23% of basic _
»ray subject to maxirum A.400/« PaM. declarsd as belooging - tc
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. Rorth -EKastern regloa,andman crgd apply o )
: . Micobaer lsland and Lakshdwee,, ‘wnere |
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Loczt icn ' © Rates e
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.‘i) c'at.‘e-qory ‘5" AE admiccible from tine go

time in the Border soc‘utx;

staticas
‘ ty wvorce in ,eaco arcas .

414) category °‘c' ASB admlsessible from time to

staticns t ime. in 'the BsP 1ia oparati-
. ’

onal arcas N
G577 (1) Tho amdunt will be paid as an

3) clothing 3 %) & noa=refundable clothiav gra'u-. c{ u.zuow-}
advance end will be adjusted on

for steff ot-.hex then ssde BRe. ,oxeonnc.l. and

Dye. matu’/COY.CCﬂBCISO/ABCtt «COYe condrse - t'o‘ipt of tha Jomin; rgyott'.t
of SFF and also theze on doy\,tctlun in the the hardship lccatica a'rxd a cer-
sre fran the ArRy. pusr.ed in category B and -

l‘ tificate that the advance has
c ‘staticne and 1ocat.ed ‘at or hi.qncx than :

1:
3000 Mtrse abwo Hsi and be 2000/~ for statf been utilised for the ;,uzyooo
yosted at categury B znd C gtatlons aad -':.m_' intendo .
locatcd between 150u and 300U rzIs. above : L - A

e o

r..x. as a one time qxa’xt. -

: . . 4 CUﬂ:.C.:.
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Forterage and adimal traaajgort

charges 2c adnigiible under gupplemcn-
tary Rules (vide jiln. of Pin. G.M. NO.
$5(34)=x.1IV (B)/64 dat o 6o 10 65), £or
classifiuvd arcas !m Nixmc‘ml srodesh
will ba adisdgrible for tocure to all

category °'B' and *c*® et ioap .

(1119
clu;z citiesn ulll bo ods.lss.sble
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at their an diecration within ap,xmy:}ij
Penmcox}n'. can clusify any locatia B j
o2 as balonging to category °*B* and seh

station four tha jarpocse of clothing

'craaa (Though on tho basic of height

alone it-. nay not 80 Qqualify) based. on
other factcrs t.uch es savere clhzat.cA :
atce (@e.ge in a ngrxow valley). 'x‘he'

Head of the urqanisation‘wili 9o app- .
roved, well in advance,frcw the Cabine:
tectt., the ;ar'an.et'ers,fc-r declaring

any locatica as equivaleat toc thoe

category ‘s’ enad °‘c* stationse.
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; and zhoco oq oe;a..tatio-x .tn ths :.rr f:cm ‘t* eand ‘_c':_’. lacaciom: ‘has
the ALFY yootcd in catequ:y 'a' .und ‘C“ alraiédy ow‘__ilc'd"f.fm LTC 'fcr.
1oc.cionr. sn;wpc om.iued to Lcave ‘rra-' ‘the block year 1'936!8_7 befora
val c_qngeoc.‘_t?_r_l.onco_ 'a ysag aga.in_sg t}w .‘Lacu-a‘ cf this order, that
a'orn:ay rul;; of c.;n;s 1.n 2 yaars . .coacegcsion uill_ bc treated as
. (1) In czse cof Georh, scriwus 4illnose Wrt""“"f’_'g to tb’ 'calcndar
C ' | cz m;ari;i-acc ot a £;xziiy rerbar, whore year o 1%3G..
Soe.. . . the tm-‘uy rccidce se *atately., the )
z 4 e.n,;loyooc vzll Do, cnticle‘ to SU;‘ of
the tadl ta:. o tho crxt.itlcd clasc fcor
travel to Liace £ reside o .at tie fa-
- zily « 1f the cn,..lcyooa are to travel
more than 5; L;a. By rvad eithct at
the cnd of the journ-y. £full bus fare
- - b  fox this jcuxmsy will slro pc xetm.
PO I R T buxced ,, AIRTIUE IV o e e S B S e T
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.
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(41 Tho jcuraty t 4o ohculd be reaso-.

aable ¢nd will be deterxmined by the

rfeg,.active Unity .
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Hon'ble shry O.L.sunglyino,rembcrta)
ntanthla shry l).C.Wmu,Mmb(’r (7)

1. sri Bishnu Pragad syikia
Sanltary lugpuctor, S
”AV11tion Rorourch contre, —

e ———,

Doaadooi g o

2. sri pipuk Nanddi,
Radio Mistrd,
ARC, Doomdooma,

. 0; ﬁP:’liC-‘-,ﬂt Be

By Advocate t/shri c.K.nhattachatyyd
uith chcbaao

=\ rsige=

1. union of India
‘ féproruntud by cubinut fiscrotary,
uapqrtmnnt rubilat Affaire,
Ruw Dulhlo
20 Diructora;u Goaeral of iiecurity plock
V (kast JiRKepuram,
HeWw DIlhd «110066,
3¢ Director, aviation Research centra,
HIOuk-V(Latt).R.K.vutum,
Now 1wlhd,

de Deputy Director,
Aviat ion ROgearch centre,

Docaidoomg . 2
' e ss Roeponudentq.

By Advocate chri s.ald, sre c.g.s.c.

oRNeR

n.L.swrnLYIusnamanun(a)

The rpplicantg are ouploywa:s of the Avidtion
Regsarch centra, poomdoomg (ARC for short ). Appl icant
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Hoe«l ig a Sanitary Inspecter a POt khich 10 Qqui. F '  1
~ valent to npeputy piold Officer and 4o below piuld
l‘OffiCur ”hThﬂxayyliqanQ vQe 2 15 a Radio Hiatrio Tho
" Koot of Mistrd £ally under the eateqory “of senior e

Flold assistant. Thic 1s also- below Pleld officar.. ! ”

The competent authority of ARC hus classifiod DOOM {

Douma as a category B station with af fect from 2242494 f
SRR . . *‘r?g?;'

~

2 Annoxure -Iv to thig O .«Ae,nanoly No.A.27ull/
 4/86-pA-1Z (A) dated 612,187 convayed the sanct ion
of the president to the grant of additional concee '

tslong mentioned in the Aane xure theroto to tho variouéf
catugories of the gtaff of aRrc except those on dupue- )
‘tatdon from the Indian adr Forcaes according to the

Annoxure Ration allowance at the rate admissible in
‘the BSP in poace areas is admissible upto the rank

DERANY 2 aasvaras

©f pe0. and below in cagegory B areas of ARC. The

o applicdnt had roquested the authorities concorned to Sy

allow tham the Ration allowance but this wag daclinad
by thu yuthoritiese Honce thip ordginal application

’ .
.t . !
'

undar gsuctdion 19 of Adninlutrutive Tribunals pct, '
1985,
. 3o . #i¥s BiksBhattacharvya, learnod counsel for the
,appiicahta submitted that the applicants are entitled
.. to the Ration allowance iith eff2ct from 224261594

This allowance was denied to them becuuse of wroag

kinterprétation of the order dated 6.12.1%87 by which

shyment of the mlloWanca was sanctionede relydng on
thuy written stutement Hr-s.ali,srfc.o.s;c.,suhuihtud
thuﬁ tho‘apylicgnts have made the.clqhnlon a wrong
mot don that covarnment had equated varioug non-exoC-
‘utxyq yoosts with difgoxont-oxucutivuicudxaa for all -

concessionses The fact however remaing that the

-

contdeco
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.Bguat ion o£ pOsts vide order:Noca-llolﬁ/G/Bs -poI doted

¢

2B.10.1486 (Annexure-III) ig for the pur. ose of House

"Rent. rllowance only. purthar, the concession of Ration

Allowance has been oxtendad to tha employoorﬂof Junior-

oxuouclv- cadro only Upco tho rank of tiald otticur on

the analogy of the Junior Executive staff, of R & AQ and

‘the upplicdntl whu do not £a11 in this cataegory cannot .
"gut the bonofit of Ratiou Allowanco. MEe o.x.ahattacharyya

vsubnittud that this ground taken by tho regpondonts is

not tonable as in the cace of interlligence Bureau the

Rat lon allowance was allowed to the noneoxecutdive ptaff
also and when the allowance was stoppsd to ba padd
apilicat jons were gutmitted before tho central admitiae

strative Tribunal uand the puyment Rotlon allowunce was

reunored. in thiL coanact ion ho has reforred to the orders

ia th U.A- of 163 of 199 and uo.199/91 of thlu noncho

44 12 thu thuasd tha racords and heard thoe
counssl of the paxties in thig 0.p. Lotter NMo.A-49011/8/
Bs-oo 1 (B) datod 10.5.19d6 shoua that the pxosidont is

pleaeod to sunctioq 8 (eight) con.aseions to the varioua

categorios of staff Oof ARCe ON -2 of the conc05510na ie

House Reﬁtiallowance and it hag been stated that House
Rent Allowance adnuissible to the Executive Cadre will
ba admissibla to the petuonnel of other cadres also of .

corzaepondxug levelss consequently equation of posts Vasg

orduxed by the ordex No.A-11016/6/86-Dox dated 2301041536

exciusivaly tur the purpObﬁ of yxymunh of 1pugu hont
Allowancue Undot thia vrdor the applicants w.m -ant. 1clud tu

drau tpusn xont GLLOWancu. Under lotter No.A.27011/4/00-

EA-ll(A) dated 641241987 additional concscions wWura

contdeece

T T I Yo

TR I

NII IV wpye

N a7

T

4

5



4.

granted ang one of them

is that 8ince there is no

, w8 Rat
Catoqgordesg Of the staff of aRrc.

ion allovance to the varioug
The claim of the respondents

equation of postswiq I0spact of
"Ration Allowynce this‘elloyance\cannot be granted to the

“applicantg wheo 4@ noneexecut iye 8taff. g Are.nbt dmpree

Puruoae of granting

Rat lon Allowance 8uch equat ign of Posts a aot fouudred by .
the authordcsing lotters. Thig poaition‘ia.clear fram the

following gu.

£l. Ho.. ‘Nature of
the concessgion

(B) Hougu Rrent
Allouanceg

Extent of ‘Uraatad:sxdoark g

the conce.
ssion

Rat ion allowance upto the rank

°f F,0. and bslow
rater ..

locat ion
et s cptnn

(1) category
" statlong .

- Houre pent Allow.

ance facilitiog
adadissible to

- the Exaecutive

cudre will bag
adis:ible to

‘the personnol

© of other Cudres
"aleo of corre.
" £p0nding levaels .

at thy following

»Rates

As adimigedible
from t g to

.~ time 4n the
Border security

Force in peace
areag ‘.

Separata or-
ers vill be
iesued about
' corresponding
loyelsn,

----N-‘-'ﬁ------‘---—--“-'--—---—

" e e, .
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y
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Tho rus‘ondent- cennct bring in what 4is not. thefu or what
ib not intended to be there by the letter Noe«aA 27011/4/
Gb-Lu-Il (a) duted 6 12.1987 as indic. ted abova. This

10tfur simply c104r1y states that the allowance is admi-

ssibla to the var lous categurlos of the ¢taff of APC by’

placing a ldait uptothe rank of FO and below. IN OsAe S Wbi
163/9) ane. Uehe 179/9 oE thie Bonch on the strength of tho '

recaunondations of tha sume one man committee referred to

in this 0.A. Pation Allovance was paid'to the NUN=0XA=~
cutive staff of tha Intollligence gurdau It tha paymant

was stopped in 1931, This Tribunal_in tho order datad

17.12.1993 (to which one of us Wac party) after discu-
srion aand rolying on the order dated 27. +93 of tha

contral Administrative Tcibunal, dnandiQarh_nanch,circuit o
ut Jannu 1n OeAe NOo 381/JKk/92 hud hold thaot Ration 'i;

t Allowgncn vae sailsniblu to tho epplicantn in thosu two
Qeite tha fouats in thono two O.An an?d of the prucunt DA
inaofar ar they rolate to Ruﬁion Al lowonce and Housv lunt i
Allowance are almost jdant ical. The conditionr in thore C i

tWO OeAB i in respect of Fat ion Allowancé thatlthe jUrXe- ’
coniol posted in category B locat icns will be entitled to

Ration rllovance st nonaualifying area rate for BSF. Tor ?
hou <~ :enc allovancae it {is gtipulated th .t Houce Rent |
Alluwunca would bo dyy11ChUlQ to all othor cadros of the

i undur the sema torms apulicable to the exaecutivae ca=-

dros of gorrasponding luvelee In view of the facts non=-

tionsd abova %o hold Lhat Ration Allowance is aaai-biblo
co the applicents 1n this O.ae Tho rogpuaceats are diructed
i
to pay Ratloan aAllowaace to thc applicaats at the rato :
applicable to them with effect from the due datc 226294

Thoe arroox anount shall b2 »ald withiq'31.10.1996-

Tha applicution ig allowed , MNO order as to COstse

cd/ - Membar(a)

sd/~ Hember (J) -
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"IN THE SUPRIIE COURT,OF. LiOIA. '

CRIMIMAL/CIVIL APPELLATE JWPISHICTION

248 256

)

PETITION FOR SPFCIAL LEAVE TO APP=AL (cIVIL) HOo. 1706 or97.

3

(Potition undar- art icle 136 of the const itution ofIIndia

for apﬁclql Lwave to appeal fraé the gudgomunt and order
daped 14th guna, 1996 of tho central Adninictratdive

Tribunal, cauhatdi Banch of cauhati in original Application
ROe 245 of 199S5).

WITH ' I ' ,

INTERLOQCUTORY APPLICATIO.! NO.2e

(Applicatlon for atdy after notlice).

union\of Indla & orse

«\Orfus= '

- &rd pishnu pranod salkia and orse e ssRacspondonta.

| (POR FULL CAUSE TITLE PLEASE SEE SCHEDULE'A!

; ‘ b \

; . . . . .

' ATTACHED HERZWITH). 4 l
loth Marcll, 1993, !

CORM{ s .
HON®* BLE HR e JUSTICE SCe AGARNAL_ ‘ .

HOU!' DLL MRe JUSTICE Se SAGHIR.ARVAD-
" IIOW*BLE LRe JUSTICE M+ SRINIVASAN

contdesesP/2
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Por the vt litdonurg $ Mr. v,v, Vaje, seador Advocute

(M/8¢ Ranji Thomoes <nd P. Parmuswaran,

Advocatos with him).

N Y H
. . L v
Vot R L B R

-For thea Respondent Nog. 1 to 87,

89%.142, 1442170 $ Mre. p.k. Misra, Advocate

F, i..
¥or Ruspondont NO: e 88 and 143 4 py. CeS. B8rinivaga Rao,
| Advocata.

-THE PETITIUY FoR HPECIAL Leav: 19 AFFEAL AND THE

AbBFLICATION yop ETAY abovew went Joned balng culled on

for beuring befora thiu couurt on thu 16th day of Harch,

1998 won hearing counsel for the dPpuaring n.urtieg hurodin

THIS COURT DOTH OPD"R thyt ~etitdon for Special leagwve to

ACPtal aboveament foneg ba snd is hareby digisced and

consequently this couxtsg order dated 2lst_Januax}, 1997
_ ’ - . .

made in Interlocutory APl icat icn yo, 2 aboveament fonegd
granting ax-parta Gtay be and ig hereby vacated;

AD THIS COURY DUTH PURTHuR ORDER that thisg

————— -

Order ba punctuélly obgerved and ecarried dato execut ion

by all Concuraed.

WITHESS the hon'ble shrl Madan mMohan runchhi,
Chieg Just ice of India at tho suprnno court, New Dolhd,
dated this, the 1cth day of March, 1959,

§d/=

(Rotle LAKHANPAL)

DN TY PECISTRAR o

t

S S
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CENINAL ADMINLESTRATIVE Ty BULLL . s OUANIATI :cn.‘ Annqxrf(u"% Vl

Grigina) '\pp“catlun lHo. 10) of 1999. l 1
. L — et . \ B ) @} l‘
bnte of thder 'l‘llln the Uth Dhay of Un]!l.mbor, 999. RN
. - ’ !
Thu Jion 'ble Ilr . l,‘:inuquhm .Muulltrntlvo Munbor.- : c T E e ' i
dhirg HoWwnugopal and 69 others ¢ : v i : . !
AL the spplicants ace svrving {n the - : o Oy b
4.8. n..Itnuugnr dn Agunschal pradesh.. e o JApplloants. “ )
: /
! By Mvccate Sl 0.4.pDas. - O o ’ . '
* " - Versus - 1 ,
. . Lo ' . _'|
1. Union of India. ' ' K o . I '

roprouanted by the Cubinut Soorotar’y.”' .
- ULuparument of coblinet Mtnlro. 1
" Ulkaner llouss, R

Boh jahan Road,liew Delhy and 4 otimrs  , ., Respondents .

uy. Mvocato dcd Ded.0asumatary,Addl.c.o.8.0° ¢ id

erpegn A
Qo1 o SEIOL YINE ALV L MEMDER,, ' , .

All thooe 70 spplicanta in this Origlinal spplication

-l

are umplquda in tha Spocial Sarvice anumnu (S0 for short), ]

, 1tanayar, Afunachal Pradueli: Thay wore permitted to pureua
”; . thia 0thinnl'N’pucnUOn jo.lut.ly upder nulo 445)(a) of the

‘(.anl.rn.l Idmlnictrutlvo 1rlhunal (vzoc..-umo) ltuleo 1907, o

’,
:;{'/I LA A FTRITY: 3%ﬂul(m allwance sae granted to LUe personulof Ll‘m Lank . K

L a4

v Lo A Flela Offivera. and below serving 4n the lwnum- Wate~ . ‘
» \'(. Jforfewd we ‘' and ‘cr. The spplicents stated that th-y ate. . . N - b
\\"‘"‘h('g'-.‘,

S e ——— e

in the rank of rield Officers and below. By order doto1

8.11.1994 certain atations 1n Atunachal Pradosh Hor? Olassi~

Elod 8¢ aateyory ‘u° “tho e statione fof the purpofo of

various voncesolono granted to the ompxoycn. Imn thp aald

€ e e,

onlu' 1tanaynr was Gataygorised aa 'p! station cud 1 .0 .

i
- g rm—— 1

Catuyorioation wvas renewed tor a furthur porciod of r yoarso i

- gy
—— e e———————

with effect from 8.11.1998. They claim that consequpnt to ' : ;

. K 1 the Categorisation of Itanagar station as a 'p* station the i !

L . . slen
: ]

1
contd..2 ' :
!




amploysan OF Lhe 55n) nutving In ltanagar Laceoma ollqlh{gf ' h

fov gutving the i at ey nlbinenguen iucmrll.ll.I'J‘Jd.'llvnmvur. N '

according Lo Lhuem, toyr suny lnnxpllcnbla

'

teanons tho r-nponv ‘.

donts: denied the allwwance to the appliconto fn a moot 1llegal

~and arbitrary mannoer. Cousaquently thoy ouunittod reproqnn- *

tatlionse pruylng for papnnnt of the"allowancae Lo tham. But "
there Wan no response f£rom the reepondente. They submittad ‘
that 1n the cane of -amployees of tha Avlation Regearch Centre.
Doomdooma the Tribunal dirocLed pa)mont of Ration Allowance

dn the order dated 14.6.1996 ln 0.A.Ho.245 of 1995,

- dated 17.7.1998 in O.A.H0.09 Of 1996 and order dated 21 4.1999

ln 0.A.110.220 of 1990. Tho oxuoutlvo cadro of

order

tiwe SLGD. Itanaygac '

|
Wuie aloo ygranted rotion allowancu. They oulsittod thnt thuy ' I

ara oimilarly uLLuuLod with Lhe employoes of uie Avlutlon

Rasunruehi Contre ad tha axooutivu cadro of 40, Itaunayar and

1
, have pruyod that the respondents may be dirocted to allow

them ration allowance with affect from B8.11.1994.

\ The teapondeutu have contaated the application and

e oq nltted written statemont. Mecording to them tho
14,

. ‘¢
. -

uppllountl

c'l\ aio‘?roldlng fion-sxecutive cadre in the s£s8, Munacqol Dlvlnion
W
\

nnq tho ration allowance e hot admivsibla to hhom- The rntion ! '
W )

|

SR
i :
allowau"u lo g@mluoiblo-only to tho.exuoutivyutatj of the %,

‘B! or ‘c!
station. They also submitted that the ogders of th* Tribunal

Faonk of Fiaeld Officor and bolow posted in category

"inh thae casu Of Avlation Rasearch Centre cannot be thondod

.

to the applioanta Ln this O.A. who woro not Appllc%nto in

those Orlqinal Applications declided by the Trlbuna;.'lhlo 1877 T
alvo the view taken by tho reepondents In thalr Office

Hamoranduwn dated 19.2.1999, mmnexure-i to tho written ata;en?nt-

3, I have heard loarnod counsoal of both sidon. Hr U.N.qu{
lﬁutuud counuulnfbr tho applicants sulwmfittod that ncqordiﬁg

J( : to the squation of poste and the orders of the Tribunal in

contdes 3
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. Corienhe fpplloaney, poacty

- adinlovsible to Itanagar on tho otrength
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IR . e i e

tenpaut of the A tulied o by”tho,
} R t R

7laclgj- Roaga afch Cearntyy

appllunntn». tie Spplicaney nin onticled to Um. reLiou .
e . R

. . ) t
nllow\ncn_». Nr D.':l.l!:\alnnntury. losrned A-lul;c.u.s.c, for the
' Toopundeny e Ld ot dispute the Contention Of Nr tga.

I have 18rueaed t) applle

the 3 Otdyinay plicatyo

culo_ilv':ly.,, Judyne e ‘Mt para e op tha
,Ofdar. dated g4 *6.1996 ang

‘Judgmnut ot para 3 of 11 Oorder
datud 2

‘4.1999 gy whiah detag] dlncuu:vmu &1d reasone

<KLor 8llowing Paymune of Lation allowance in thou Cases

hed ey fegordey,

low that the 'nppuo'ant‘- in
the o,

Latlon are -lmllurly cituqt-d_
0o and the Judgnents in thoae

Plicante 10 b, Prosant 0.,

nts to pay ration allowance

P
tO ‘the applicante wi th,ctfect' from tie date tiie allowance Lecane |

ttanayay,: unlcluvpr
in laver,

to edah spplicege ohall be made by e fespondents wi, g,
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Pate ot decaiaon: Thas the 12un, day ot Januacy 200U I
R ' b ‘ fUL et e
Ton Hon'ble My C.L. fanglyine, Administrative Moaber
. Lo ; - S g i : ! Tt T
thri Manik Sapkota and 36 others ' ° s {""%l;:Apﬁlicants:
Il?l:hv applicants are non-eaveutaive o ‘Hé',wifg,g i
tlalt Lerving in the Otfice ot the o S
Livisiongl Urganiuer,‘s.s.h..ﬁ, T i . .
. thillong, Megnalaya. ' o ' t
S, Ly Advocated e G.K. DBhattacharyya,
‘ by Golle baw and Bes N, bovi, '
"i - velsuy - .
; \ o . ' ' ot vt !
< l. The Union of India, reptesanted by the | : i
L Cabinet Lecretary, o ' v : ) .
: - Lepartment. of Cabinet Atfeiis, - TR ' i
" liuw Delhy. ' v : :
o “+ 1hv Diructor Genocal ot Securicy, | e : !
e : block-v ' yat) R.K. Puranm, ' ' i
i lcw Delhy. ' o T '
' . ) . N i
- ++ The Director, S.$.8., ’ : . S
i slock-Y (Fast) R.K. Puram, _ L T BN
' ' ; , Huw Delhi. ) R . . <y
bty e The Divinional Organiaar, Si8ebh., A ' ' "
f}»HZﬁf‘“@ Shillong, Meghalaya. +..Responuents B ,
T .4' L ‘~ . . aL P . 4 L
‘a-‘pf:”‘s$”-”V,AdVOCOL0 He B.S. Basumatary, Addl. c.G6.s.Cc, - - ,
O A RPN b . e | R
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i :n '; ' ,~"I? . B ’_‘ . ] ) . . tx I
» vt “., The 37 'qppllcan:a are permitted to’ pursuc this e : !
;; "“"pjicugion jointly under Aulcvwd(S)(u) undov -Central ! !
o "ldininistrative Tribunal (Procedure) ialesn; 1967. 'V !
i '
! ' .. All the applicants .o non-executive reérsonnel ot - '
; b “he dipecial Seivice Buteau et faer speers ) Werhananaer =
‘ the Livisicnal Orqunxuer.'f SSE, Shiliong., HMeghalaya. :
*j; ' Shillong was Jeclared as a category -*B' station-with ctfect " |
P ; I . ' o o ) '
' i Lzom 27.4.1992 for ‘the purpose "of grant .of ..varioua . !
« 1 . ’ ° ~ . ‘
. [ concessions as mentioned in the anrexure of. the Cabinet o
E ; . S '"fhﬁ.n' - P : L
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ga ended  Lrom Uime 1O Cime, the latest one teing  upto ‘\ e f
- * N o tt - - . 1 ’ a

t

!

cetaraat e dated bsolzer 7, fnnesute . oang

b, 2001, Mu’iou Al}cwunccv is onu..oi the .SRIOHJnces
meaioney in\i-..mlcx\:rc- l"vof tm‘; naid lettg;r No.;i..-27011/-‘:/86‘—’ i
BA~J§ _ducﬂdA‘lu.lz.1997f Tnis Tribunal had urssdod oré;:
gared 14.6,1990 in O.A.N0.24% otbg'l")‘)?l.md' arder Jatxd K C.
OO _ R . “
‘ o AT 4 1B i 0LALHO.BY of (19YC in respect of ewplcyces of | - R
hv-a'iun.ﬁuhvurvh Centre. It wvas also ucc:dcd ;n 4.9.199y
} e Dohtio by ot 199 an the case ol the vuilO)vua 6(

Sy Itanagar. In all these ovdety rotion allovancy wan
alioved., Relying on these ‘stdera “of the Tsibunal Cthe
oyplicants uuhm!tlvd repronentat ionn betore the authorities
‘ or tﬁc rcsponQenta prcying‘tor'payment of rataou'aliouahcg.

'"S‘f‘h<?he respondents, however, denied the allcuance ..to the

L R aq,ligantn on the ground that the orders of the Tribunal
t . A,"g.g' )
- A

v? ';nj& ‘applicable only to tha applicants in LhUtu V.A.3 and
‘o
" f'“’t tu tihe Plonont nppllcanta who wuire nut po;c;ga to thu
|

v

carlicer 0.A. However, it was aino intimaged that the matter '

B

wis under consideration and the decision will De

- .-

; cosimunicated. The applicants did not wait for the result of
| such decision, it any; They have submitted thia O.A. In
‘ . tiin application lh6y Jhave p;uyod that thoy be qranLad tnn‘ :. i
! ‘lcnctic of rution alfo;dncc with eftect trnm the daLd Llumv.mwxwwﬂ' '

- vlich Shill . was categorised has 'B' Staticn, namely.

7.4.1992. 1In support ot -the claim'they have ruliedbon the L

wrders of the Tribunal as mentioned aktove. The respondents . i

.ave contested the applicetion and gubmitied written , .

. ntatement.

1’ have heard the - lcarned c.unsel of both sides.

’ .

Tnig motter is similar with the case of the emplovees of

: T LB, Itnnagorh-namoly, “Shi N. Venugopal and b9 othc~s <vs-
Jnion of Indlia -and othors (O.A.No.IOJ of 1uvy) in whach

vide ordur dated 8.9.1999 thia veabunal had directed the

teapotdenta. caoieen

\B
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| JLespoandents o te ody s ration u.!uk drg 10 Lhyse
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. . e b b gt R . )
"' owny Ct st Ui tut Lhee par cre ot YALL Ur LAlauN i en '
SN ot egniun granted to Lhe eaployeen, bovw,e it the ase {
Ppresently unde considoration, (the ration allowance vecame . ’
sUito1bly to the employwes ot shillong with etfect trom :
' { ) . . .
2l 1v9e, x.u; from the ‘date thillong was clausitied aa’
A . . 4 . R *
¢ i Caetnugory 'B' istation for the purpose ot cthe .yarious
_ . i .
. ) ) cancuusiona,me?:ioncd in the letter dated 18.12.1987,
: C 4. - 1n the light of the . .above tre “respondents’are:
] ' E . Y ’ ,-
. X . . . . .
¢ ditested  to  pay - the -applicants ration- allowance . ftrom . !
i , ' ' : ' Co , :
27 4.1992 onawdrds .within four nmonths frem the  dave ot Tt
| rwoedpt of "this ovder. ) . . T T T if
: . 1 : Lo ) » s !
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,/ vy UMECTAATE  GithiAL o SECURITY, ’

\'(, o

AN TN P BICE I DUHUICTAL: .S - Cfe

S | AT Tk T R, S0 Amsse {011
L A U R LT ‘?L’f‘?‘U‘l""“f—“"l-"':‘b-".w"' e )
ol A Q0 N z
‘r "..' i,:‘g’ /Alj/‘c’s - . ": . ) . ;I
o ’ /, Lel . . '7/' ‘) . - ' i
R R - I o | . ‘

Subjects GIAT O oo ALLATRWCE 10 THE SNISIEALAL STAERE i
B POJI'{:D AT CATEGAY 3¢ 8 1Co STATICQS, -

- {')/' ’ LI I S . ’.
,:- P - ‘ 0 Ce L N - . N

X3 S Flease refer tu your lemo to, IG:'/F-‘)(C)A/‘)U-‘)?/O
S o dated, 2,2.94 forwarding application of 49 non-executive :
personnel on the suvject mentioned atove, | :

2, - An our eurlier Preposel, we have already explained '
to Cabinot Secretsrigt that on the tasis of Judqemant :
of Hon'ble Court, the Cabinat Sccrctdriﬂt‘, have sanctioned
‘ ration allowance to Shyj B.P. Saikia and other 157 »
{/ non-executive personne) nosted to ANC, Dooin-Loemg “vidu |
4 . . thele order No. /9-27(:11/4/9(\-81\-11-148") dated; 16.6.90 '
@ < The Cabinet Scc‘rct:.riot, in turn, had refevred {he case
J’f 16 Integrated Finonce Unit, who have cbserved that the
hon=cx2cutive personnel of ARC(Doom-Duoma), who are the i
applicants of & No. 2¢9/95 ip CAT, Quwahatd, are only - N
. drawing the raticn allewsnce in accordance with the -
} © judacnent of CAT and order issued by the Cabinet
. ; ecreteriet, vide order dated,y 16,6.98,: The ration
allowence is not admissible to the non-applicants of ‘the ot
v« A5 such, the analogy cannot be considered as ‘convincing
w‘/ -+ reason and unat G- to susport cur Preposal,  However, we hava
. - egain taken Up the mgttoer. viith the Cabinet '_Secretariat,. ‘
~ - vhose decision is still awaited., The decision will be :
(/ . comnunicated to YU &S 511 when received,

-
o o

."n
All5mA
(s.5. dora )

S ' Joinl Deputy Dirccior (Ex)
. o> ’ g O" A N ’ " | .

The ‘Divisional Crgeniser,
AR, Itanover,

B T S—

Cory to:- For information:énz— A 3 .
L. Divisiongl Oraandscrs: :‘i‘\/shil.lon'g/.'.‘c'.!{;’SD/.'\:},’RS('..Division.
2. DI5G: 1T Spr;;han/ﬂ.-.flcnz_;/L-‘:.:.i]d.\m/Salonibari/J‘o"nutu. .

Joint Bepdty Dir-ctor (EA)
- o S Pt
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"IN THE - CENTRAL ‘ADMINISTRATIVE TRIBUNAL <
P “BGUWAHATI BENCH v

.  GUWAHATI

m@*ﬂ“ﬁ

In the matter of

‘0.A. No. 285/2@.0
Sh Nlrmalendu Chakraborty & Ors - Appllcants
) Versus, . '

N\ : : : _
Union'd¥ India and ‘others - Respondents.

1 t matter of :

ertten statement submltted by Respondents'i'to 12.

wlth regard to the statements made,'in

[y

1. That
paragraph No 4(1) of the appllcatlon, thlS deponent begs

' %o vsubmlt that the Cablnet Secr
18. 12.87 have granted

etarlat v1de thelr arder

A- 27!11/4/86 -EA- II dtd various

No.
the employees posted at categ

conce551on5 to ory ‘B’ & 'C’
The Head of the Deptt

a551gnment5 1f he feels

 has. been authorlsed to

Statione.

declare certain etatlone or tﬁat
-such. statlons/aSSLgnments have'-fbeche ‘spec1f1ca11y
haiardous nd there is a 5pea1f1c ancreaselof thréat_ to
: ‘they can determlne on merit

the\personnel and/or premlses,
-the' criter;a of hardshlp to the perled for wthh such
1ecation5"may, be. categorlsed aS' belonglng .to categery
.'Bf&‘E' statiens'afﬁer recording the;reaeon' in " writing,
birecter; SSB being the Head of the Deptt, has declared
the undermentlened places of N E reglnn as Category "B’
‘C’ Stations as -per Drdere noted agalnst each :



51 No. Name_of' H Cate—‘:Refa_ND,& Date’  _‘ :Date on which
;Place 1 gory @ ; R :stn. declared

i) Imphal B SSB Dte. memo No, : \9/8/89
. 9/88B/A/86(1)IV Pt.II
dtd. 9/8/89. =

ii)  Tezpur .- B’ 558 Dte. memo No. 23/9/97
, 9/SSB/A-2/96¢1)NA-
2773 dtd. 23/9/97.

iii) - Khonsa ‘B’ SSB Dte. memo No. 8/11/95
' ~ T 9/58B/A-2/86(1)AP- |
3423-24 dtd.19/12/95.

iv)  Itanagar ‘B’  SSB Dte. memo NG B/11/94
| - . 9/SSB/A-2/86(1)AP- . '
3433 dtd. 8/11/94.

v) _Along B Cab. Sectt. ltr. No.  1/8/87
f ~ A-27011/4/86-EA-1I
dtd. 18/12/87

vi) ~ Tezu g gsSB Dte. memo Na.  B/11/94
. 9/SSB/A-2/B6(1)AP-
© . 3433 dtd. 8/11/94.

Cwvii) Bomdila. -~ 'B°  Cab.Sectt. ltr. No. 1/8/87.
L R © A-27011/4/86-EA-11 ' .
dtd. 18/12/87,

'viii) ‘Roing ‘B’ Cab.Sectt. ltr. No. 1/8/87.
S ' A-27011/4/86-EA~11 '
‘dtd. 18/12/87. -

ix)  Nampong ~ B’  Cab.Sectt. ltr. No. 1/8/87.
© p-27B11/4/B6-EA-T1 |
dtd. 18/12/87.

) Hayuliahg-- B’ CabESectt;‘ltE, No. 1/8/87.
‘ A-27@011/4/86~EA-T1 o
dtd. 18/12/87.:

xi) | Damin .c*  SSB Dte. memo No. 8/11/94.
- ' o 9/SSB/A-Z2/B6(1)AP-3433 - .
dtd. 8/11/94.

xii) = Lengding  ‘C’ Cab.Sectt. 1tr. No.  1/8/87.
' f | - A-27011/4/86-EA-T1
dtd. 18/12/87.

xiii) Lazu ‘c’  Cab.Sectt. ltr. No. 1/8/87.
: A-27011/4/86-EA-TI .
dtd. 18/12/87.

J
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The Pabinet Secrétafiét ‘Whiié Santtioning

vVarious conce551on5 to 8SB personnel have mentloned that

v

the ratlmn allowance to the executlve Staff of the rank of

‘fleld officer and bélow on postlng to'category' B & 'C°°

statlons wauid be admlssible on BSF pattern. Théré is no.

mention that the.Same,:on;e551ons_wou}d.be applicable to

‘the non- executlve persbnnél; of SSB 'Therefore, the

appliCants are not entitled to clalm the conce551on

- ' That with regard to-the‘ayerments ‘made in

Paragraph-4(2),  4(3) and 4(4) of the 'petition; this
deponent ﬁas no cd&mehis to submlt as the same are matters

of record,

3. o That with régardifs-the‘aQErmehts‘ made in
paragraph No.4(3) of the-D;QJ;_this dEponEnf submits that
the eQQationl of posts has beeri made - as listed 'as

anexure IT of thE‘ﬁ A. of the'Cabinet Sectt, Order No.

‘ Q 11.1&/6/86 DD i dtd. 28. 1@ 86 in varlous cadres of the

correspondlng level in. the A. R C tD that of vexecutive

cadres exclu51vely for the purpose of payment of H.R.A. as

adm1551ble to the E}ECUthE Cndre '!herpfores it is clearA'
that thé equat;on -of posts between nmn—executiye and

executive cadre is meawt_far the murpose Df H. R.A. Dnly,:

(7




s

Sy

4. : That with regard to tﬁe statements made by

the applicants videl paragraph_4(6)'of the O0.A., this

deponent begs to submit that the Cabinet Secretariat order

dtd. 18/12/87 clearly stipulates thaf' Ration-_Qllowahce

will vbevadmissible‘to the executive cadré up to the rank

’

of Field Officer and below. the equation of posts 1S

‘meant for the purpose of H.R.A. and nqt for the purpose of

ration allowance  as ‘mentioned by the - applicants.

Therefore, thé allegation raised by the petitioneré is

vehemently denied.

5. : That with regard'toAthe statements made in
the pa%égraph. 4¢(7) of the 0.A., thié deponent beégs to
S b o o

submit that it is correct‘that‘ncn4executive‘personnel of

ARC WOrking at Dogomdooma. are getting fatich allowance on

the basis of the Central Adminfétrative.fribunal, Guwahati

bench judgement dtd. 14/6/96.7 Therefore, it is not
possible to extend it to SSB personnelfaé'they are not the

applicants of the OA No.245/95.

b, ' That with regard tb thé 5fatements ‘made in_

paragraph 4(8), 4(9) and 4(1@) of the 0.A., this deponent

has no comments as the same are matters of record.
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7. ’That thh regard tm the statem61t: made in

:Paragraph 4(11) 6f the O A. by Cthe applxcants, this

deponent beg: to :melt before the Hon ble CAT that on the

basis,of the Judgment of CAT Guwahat1 bench5 tha matter

.~.wa5 taken up by the 3SB Dte with the Cab. Sectt to extend

the benefit to the non E?ECUthE personnel posted at

" ‘Category ‘B’ and ‘C’ stations. However on the basis of

™

extanﬁ orders, the Cab. Séctteidid’hot agree - with the

proposal.

,8.f That with regard to the averments made by the

applitantS' VidE‘ Paragraph No. (12) tha' O A this

- deponent bégé to submit that.the;Director, 55B being the

Head of the Deptt. has declared certain 5tation57of North

-Eaétern region - as Category 'B‘ & 'C’ station as per

. details ~given in - paragraph-1 above far the .grant of

various concession sanctioned by;Cab, Sectt " order dtd.

18412787  The Cab=_Sectt, Drdér dtd, 18/1L/87 cieariy

.Stipulatés that Ration Allowahce Will,be-admissible to the

exerutlve Eadre up to the rank of Fleld Officer and below.
Thus, non—exeCutive -personnel. work;ng at dlfferent

statiqné of Arunachal Pradesh as_weli as other places of

North Eastern region are not entitled to ration allowance.

Q.. :lThat' with regard»to the statements made in

Paragraph No.4(13) of the O.A.,,this deponent - begs to

submit that it is correct that the judgément of the




_ Hon'’ ble CAT, Guwahatl is only appllcable to the applicants

and"not, to other5¢1 In the absente of any ,rule of the

1governnent,v it is not p0551b1e‘to extend the benefit of
’_ratlon allowance to the non executlve personnel of SSB

'worklng in Category ‘B’ and ‘C" statlons

~

GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

1@=‘ B Tnatt’with regand‘to’the:etatemente made in
Paragraph. No 5(1) of the D A thls deponent begs to submlt
tnat in absence of clear orders of the Govt. of India  the
ration aliowanCe 'cannotvbe made admleslble to the' non-

executive pereonneleof'SSvaoeteq at Category B “and  'C

 stations.

11, ' That with regaroato the statements made 1n

v

Paragraph 5(ii) of the D A this deponent begs to  submit

'that 'the’ Judgment of the Hon ble CAT, Guwahati is "not

applitable to the other personnel posted at Category B’

vand ‘C;vstations The beneflt of ratlon ‘allowance could

. not be extended to them in the absence of Govt. order on

“the Subject; A

(2. That with regard to the statement made vide

para 5(iii) of the 0.A. ‘reply subnitted vide Paras 9 X

-1 above 15 relterated here for the sake of brevity.




»13f o That with regard to the. averments made in
'Para 5(iv) of the 0.A. this deponent has no comments..
i4. " That w1th regard to the averment= made rin

'para 5(V) Df the D Q,, lt is r91terated that in abspnce of

=1 not possxble to grant ratlon _allowance

+

-Goyt orders, 1t i

t§ the non-e ﬁecutL»E peysonnel cf SSB worklng in CategorY

‘B’ and C’ stations.

15. o That(?With‘ régardftd_thé.ayéfmentsv made in
Paragraph 5(vi) af‘ihé 0.A., it is]'submitted' that - the
 matték has .again :beeh takeﬁ up -wiﬁh:1Cab. Séctt. fo
Srec0n51der SSB Dté 5 proposal for extending the béﬁéfifibf
ration allowanCE'torthe non- executlve.peraonnel worklng in
.Cétéébry ‘é' aad ‘C’.statiDns; Howeyer; Cablnet ‘Sectt.
éfé"'unéblev to support the prbposa& for exgension_ of
-b5nefit5,of ration allowance to non- exacutlve sLaff of SSB

posfed  in "B’ & C, statlons extendlng such bEHETltS - 18

not covered under any rule of the Guvernment=

16. ‘ Thaf.jwith regar& Ed%tﬁe avérments made in
Paragraph 5(vii) of the D?AQ,'thisrdepqﬁéhtmbegs»to submit
~that Cab Sectt. order dtd. 19712/8? aléarly, stipulates
:that ratlon allowance will be adm1551ble to the _eggcQtivé
cadre 'Qp‘ to %ank of Fleld folcer _and-':belowg
'Théréfo;e;.thé :1aim‘raised by‘tﬁe petlﬁloners are dévoid‘

'of",.merit‘ and vehemently ~denied.




- T

('rf_ T' . ‘.'li“‘.‘ Ci};;’
o f.~ | ._ | :: v_fﬁf';j' — ;’v,_‘ggng

DETAILS OF REMEDIES EXHAUSTED

17. 1That with regérd,to-the statementé ‘madev in
Paragraph No.é6 of the D.A,;ithis“debdnentihasgno «comments

- as_ the same is matter of record.

L

18. | A That ~witH regard to theigverménté imade in
Paragraph No.8 of the C;A,, fhis,deponent.reitéféteg, that
it ‘is ’nbﬁ possiblé to issue étdérs'fér_drawl Df, fation
allowénce in respeét,of noﬁ~ege;ﬁtiVE staff in the aﬁsence

of specific Drdersvafter declariﬁg‘placeé ,mentioned in

Para-1 as Category 'B’ and 'C’ stations as per thei'prdér

mentioned ibid.

VERIFICATION :

I, Mohit Lal Chaudhury, Divisional Organiser,

Special  Service Bureau, 'Qrunachai Pradésh- Divisiaon, .

Ttanagar do hereby verify thatfthe  stétéments made in

Paragraph No. .1, 3, 4, 5, 7 to 12, 14 to 16 and 18 of the
written statement are true.to_my knowlédge, those méde in

paragraphs No. 2; &, 13 and 17 being méttek'of‘record are,

true to my information derived.tﬁerefromE and those made .

in the rest are humblensubmi55ioh to the Hon 'ble Tribunal.

And I sign this verifi;atioh on- this day-”; '6fjbfh1 2000 .




